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17. 9 9IS @ Sob @ g BRRGEL——(1) I59 9IS @ BN ded # PR @
HAHGER, T4 Td b d8% ¥ o= AHNT o1 sl A =T FHEE 7 fhar 9y, I %A
H o e, [ 98 i § g9 o

R AT Al drS BT 98P D IR H IT §6d b AR (HAl UK W Fdl & AU W
YoRIA JAfTBNI IT 5T die BT TR BRI H JAT Tl BRI & HA H URadd b1 god
HDHIT AR I I dIS BT 37ede WeAd 8l Sl & Al VAT URaa [har SIgT |

18. 9gAd &N RN ——sg a1S @1 doa H 3R fbu U ¥ ge SuRerd iR
HIGT PR dlel Y de & Fewil & 9gAd R fAffRey fey SIg iR #df & SRR 81 &
SR 4, TR, ST dIS T 3fede AT 3feTel Bl JJURATT H 15T arS B IUTRTe AT QAT DI
IURfT # d38% B AFETA B Tl G BT FUIFdH AT BT |

19. &l s &1 Rfed o1 fodt omg Ffe 9 M= 9 BMT—= 9 @ &8
N FRAE T 91 @ oA H I R Rfed a1 & Ffe & sror aifafmr 721 8rft |

20. forem v afafa—~rer wRa feaiar afafa fF=faRaa @ afesa srft—

(@) e &1 Surgaa . UQH e
(@) ffecar srefiers a1 gea fafbear AfEarl . A,
(M) e =rrardy . e
(@) Rrer sriwpa sAfter) @i vd qre) . e
() Su—Fcee, URME iR Arafie e . e
(@) RIS TSR, F e rrr . e
(®) RTELIRT FTed & &I yfafe . e
() feealrar aer ¥ Us Afhy driddl S CE S
(31) oMee gRT AT BIs 3T A S EE S

(3) 7T BT TfSrETy . Acw ||
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21. foren Wil & a——NRrer affa fFrefalRad gt &1 9 eeit—

(@) fRAFTSHI & YAai| T ARfRIAIOT H Haad AHal W TeT UIeeriRal o Gars
é'_ﬂ;

(@) A IR agE™ 9Q U Ml & Ul & BRI BT SFHa0T BT,

(M) feamro & Afddaser & fov TRER o Tl IR SRIEH & draaad § el
SR '_

@) e TRl g1 ifdfem & Syl &1 fharaad 7 &=1 ¥ Fafad Rremal
B S BAT IR Fafrd IieRI &1 W Rreral @ Farer & foy Sfra sayged
STEARI IUTT B RABIRET HAT;

(®) BIS 3T B Sl AN WBR §RT FHI—HHI TR TR [y Y |
IFATI—7

feagiol & forg 5 Sgad

22, XTSY SYFI.—od ARHR IMAFIH BT IRT 79 & U= & IFAR I ARFd Bl
fFgfeRT @ |

23. Y YA B da IR W—IQ AR & [l ARHR BT I 1gaad & &
H fga fbar Siran €, S SifciRead uiksie da<l 81 fhar S |

24, HHAIRG< B AP & & A —T IYad, 59 TR S Yoi AR 4
JAABIRAT 3R 37 HHARAT & VA TGl &l FIFT BT SIAT 99 ARBR §RT SfaeRa fdbar

S

25. HHAIRG< & da R wl.——(1) FYa ARGIRAT R 3 HHaRg=< & I 3R
I TAT AAT @1 T Tt QAT B gl ORY Ifod WR @ I WaR @ Sfua ifdeiRal &k
FHHATRAT BT 3T B |

(2 Su 7 (1) & = Fga el IR HHART 5T JAYad & ATEROT fefleror
3R FRIFT & el e i &1 fded ¥ |

26. GABPR WA BT Tod—(1) I IR ARFRH @ orggal H Ifoaraa
fafafde feariransit @ = TEl § 9 1@a & U@, o @ forg ui= faews & 1fsd 1&
AATEHR AT Fga &afl, 5=/ 9 a1 Afgan] 8|

(2) TWAEHR AMRT & IR BT PRIGIA oI a¥ Bl @RI BT BN AR T T
A & fog urs J8 8 |

(3) TSF MY IMATIHA & AR fAvy A7 e e faeivs o1 T & Fao,
ST 9% H AT Al B AR AR RAC TIR A H IAD! FErIAT X |




IoTuF, fearaet uewn, 15 RIawR, 2018 /24 ¥IEUE, 1940 4651
(4) SoEeR A & IR—RGN I DI I D IR H Fa B g, Bl
qIfdd 95h B YA o & fov T B9IR 9 gfafes &1 W< ded foar ST |

(5) AARHR AWM & IR—TRBRNT TS, S I BT o™ H Fag 981 dRd 8, Bl
RIS 956 & TAd fod & forg, WY <) 9, 3% w1 iR I war ded fvar o, i
MY WRGR gRT ARGfIa fbar oy |

27. I A GRT AJERT @ W drell ufban—(1) @fm afed fFefalad
fafeifteal 9§ sfdfdw @iy uRare Jafddd HT | AT AU BT fWdwal & AeTH | I AR
3

T T URT PR BT I I 9T YA b U R IS S1H GRT AT
Wﬂ,eﬂzﬁﬂ:——

() <afdrd =afad @1 M, 9o SR U,

(@) weRerfd, faRefl ueldR AT UeTdRI &1 M, 9uiF 3R Udl, W&l @ S Sifaf=if¥ad
fvar <1 |,

(1) uRare # HId q2T AR 9% B IR FHBT I T3T;

(@) uRdre # sfdfdse el & THlF # TS, 3R

(€) orgam, foe fore «fora wfdd = <ran fdar g |

(2) ¥ AgE R uRare & Wit wR, gRare H IfeaRaa faREl verdR a1 vefdRl
@ I8 o <d gy uRare @1 e ufd Ffde s & 9 39 9 @1 @y & fiar a1 o

feRa o@fd, S uwE &7 9 3Ffdd, SR I AYad §RT AR &I 9Y, & Waw el |
3T HAT YR DX |

(3) garE @ ARG B AT B 3 AR, el gAarg ARANT B S Fabell &,
UIHR I I AWl I AGad & FHeT BT BT |

(4) <rel uRardl a1 ST AMSHAT T ARG BT 5T ATGF & FHel BIOR B H
3B B B, Al 15T A AT Al FlshA H IRATE DI GINST B AT T IHDT O &
MR WR fafeay &R dH |

(5) STl AR "erhR AT BT Al Garg bl ARG DI I FYdd & FHeT BIOR
BF ¥ hd JBdl T, Al oA IMYad JARIH B gRT 82 & 3fefF VI MMATID HRATS IR
FHT, Sl g8 faRE UeTdR B T FRA SR I TR BN @ forg SR awer 2|

(6) T gad, IfS 3MaedSd Bl AT ulRare &l UHuelld w9 | Fuer Fa |

(7) 7 Igad VA el R, R a8 IRId 9t ofR sRianzal & feedl Y uspd )
gRATE &1 FAdTS DI ARARTT B T |

(8) T YA IATIR wY W, [REN UedR gRT FAAT BT UMK 1 IR 9 A4 A
D1 A & Hiar ulRare o1 fafieerd o |

28. dIff® RUE &1 g fvar SMT—(1) 59 omgem, 7 ad & ofd & aweq
Jqrivd e, fhg M a¥ & O Rider 9 Suwdrq e difie RUie R &l iR S
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Y WRBR DI Td HM, rad & o= o & SR S9a fhardardi &1 gl oRaT—<iRa
fear smem |

(2) faRreqar, sufm (1) # fAfde aiffe Rud o= adl @ a1 v us9 # 8rfl f
9o AFEl & &N gUd AN & e fay oY, e fFefolRed Amel R uRie 31 ared
I fafae 81, i —

(@) I AGF B BRITAT H ABIRAT R HHANRGT & AW AR FIGATHD T3
eRIT B ara va =e;

(@) W g, e fou 0 smgaa &1 e & orfia wwed faar &1 & ok 34
e H D HRIUTAT DI IR

() TS SATYHT BT B TS G RAwIie;

(@) g ¥ SAftfeE & eragd § @ T8 y;

(®) ard e g Il & srddem; @ik

(@) @i o AHe, R 5 STE )T AfAfed ey W 8 @af wHe Sy At

T T WBR gRT FHI—9 R Ruic § dfdferd fby o wq faffae fear
Y |

ATT—8
fRaioml @ forg = [l
29. fagiomi & forg g Al iR @1 weu—(1) fearivoml @ forg s Al s

¥ 39d TeEr o A wer T g, # fefaRad S fey Sig—

(@) FETIAT 3T Afed I AR H U< FAK IPhH;

(@) 3Fga™, T, WM, SUFA, T AT ARV & HY H UG FHE D,

(1) U =T WAl | A IBH, Ol Iod AR gRT fAff¥aa a1 91 ik

@) I MY @ e S geRIRT U9 d6 | ST &1 ST a1 S|eT v Afd |/
faffams fear S, ORI e, U WReR & grieYie Rigral @ srue|, fafafe
P |

(2) =g A @1 f=faRed Tl | 1fed arft e gRT awr far S, sierid—

(@) T WBR & AHINIG -G UG AEGIRGT faarT &1 sifaRed §&a |fad /e
fea /afa . JTeTeT;

(@) fr=faRaa e & &1 ufa=fe =ashrges 9——
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()

(=)

(3)

(i) srfaRed qea |fea /e 9fd /dfd Wrey 3R uRaR wearor faumT a1
IqPT ufaffe;

(i) SffaRed g Afa /veare afea /|fea Riem e ar 9@ gfa=ie;

(iii) STfaRed R A,/ werme Afad /ARIT 319 Td AR T a1 S\ yfafe,
(iv) ifaRad q&g |fea /g g /dfea fad e ar s gfae;

(v) orfaRed qeea afera /ve afere /dfea d=radl 61 9T a1 S| gfafie;

(Ruor—ReR & srfaRed q= Afea /e |fd /|fea &1 giae Sad area
3 Ufdd | A &1 Ffed T8 - 9ew)

R WHR §RI IhIgpd 9 AFFfese by IF a9l A== yeR &1
feairametl &1 ufdfafeea o= arel &1 faa . e

Foere, gfd Wfd, o fUsST oF, SfcuRid Ud favY w9 § He™ @l
SRIGRERUECRIN . AST® 3R & HRIBRI BRI |

ARA T Il R (U do BT, TSIl I8 Maedsd aHel, fobg ude fa<ig

qY § BH W HH Uh 936 AT BT |

@)
(5)

AHfafdsc e a¥ § ffdd @Y afy & U ug eReT A8l BN |
IR P &1 Bls W IS, S99 AT & SR, oTdd SRM VT IS Ug €RIT

w1 7, (A &1 fRarfrer =81 g |

6)

TEfafde IR AR I IR B & dohi § 9FT o F & forw U I a

3R 3 T, ST 59 WRAGR g7 AfNgfaa fbe 1y, & wer & forg ur g |

()

fod W aafaq & Sufm (2) @& @ (@) IR (M) @ efiw ol o @ 99 @

®T # AEfafese [8l fear s, afe 98—

(@) for<r U TR & foru SIURIg ST ST § A1 SExil AT & s g IR

BN H A Har siddford & AT

(@) foelt Nt w7 fearfers & wu # iffoffa fear Srar & @ foear ar 2

30.

g Y & Sgew—g Y @ Seewy frfaRad g, —

(@) faf=r ®fuRe FTedl | 9@ HURe ARG SR (o TH0 3TR0) eIt

D AN B WY H el @ w9 4 RAeEl & gAa AR HeT & w9 H IRy
I BT 3N AN SRl & TedT F ure et ik 0y et &1 smaiRys
A & w9 ¥ ST B

(@) ARI® IRTArel IR I H Fa drel faRy whai # ey w0 o ufiféa / ufdifea

Ffeaal & forv fa<iig ggr™ar ue &=
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(M) faf=1 SrdRTeRll BT M HRG SH—ARIRY & d9 feaaioe @ ifteRi iR
FHIdl W AMINTS ST UaT ST,

(@) feeisl & HearoT ¥ A% & AR HH B dlel Afdadl DI RIS B 3R
ST qIRAIHe, AQd SR U Afdaqdl & Qfih 9xi ®1 Ward bR,

(&) RAFTSHl & wearor, ufeor, R, gaard, AnfeeH, RMY AR FMISh S Bl
e # & B

(@) feARTSE B AHM ITAWR, MMH—THRAT, AT U HRA 3R SAPBT T
Siae S & S I H 99Tad he Bl Q9 ° H1E HeAT

(®) oMl @ dea & oy, SH-—\/RT & 99 AHIfoie SR IR JHH
AR @1 91T 9]T e

(@) fe=aiToml &1 JeaN SR Herfddaxer & fog faf=y fal ok ol &1 TR &R,
(&) feaimem ARl iR S dedl & WEU iR gEaER & fIvg Jgrem iR

A9fFTBROT YT HRAT: 3R

(31) UTsdC—TESIG ARIGR) HRIGAT H QT & Yadi| @ 32 9 S &= |

31. g A &1 STM—(1) = A @1 Sy frefoRaa ol @ forw fdan
STTQATT, 3ferid—

(@) FIRfTH & ST BT UTd B IR ST Bl Brffad H

@) T g H faxi Jerar ueE e, S fafafdear qon s RaR a1 fosl w@om
3R PRIHH & I=ld T8 A T,

(M T & e &R o= &, e 39 1fafam g1 a1 & <refie Swvra foeam S
JMUferT 2

(@) U o= YAl & forg, S Siffes & Sewdl @l ure SR B siferd 8 SR S
AT e g fafsfRey feg o |

(2) =T P YD UG Bl AT 1P & HeH, AFAGH D [Ty T ST |

(3) =M fy@wm, T wfed srgdfid HHARge @ ygfad, & fdesi &k waf
W B GHIT, T8 8 MMaTIhdT—3NeRd Vel & IR W oy A & Ydel 3R START BT
TV B & oIy Sugad A |

@) <su A @1 fafrs = Afa § fear srom, o=f wRh e grr fafafea @
WY |

32, ST M &1 30 FRIGR JAHRI IAd [Rig 99 H ISP ay Sa<r d
S @7 urapferd Wl oIk <ga &I g2 8¢ g [y & a1efi| Iwrd {6y S arel = 2
goTe AIR BT SR S ARA g & et faammred v |




IoTuF, fearaet uewn, 15 RIawR, 2018 /24 ¥IEUE, 1940 4655

33. 9Iff® RUd -0 AR & fRaivToq |efdaa)or faurr o affe Rare & It
ey W) v sreum Aftafera B

34, oG e SR oEr—(1) o A S ot iR o g Sifdera §9Tg I
AR I IR J¥ oGl Ifed g [ & @l w1 e fAaRer U gy § IR BT, o
S TRBR, AETIETHR, fBaaed uey & wel 9 fafaf¥=d o |

2) g A & oW ARETeR, R UeY §RT U SfaTal IR uRiferd fahg Sidr
SN S99 gRT faffdse fhy < |

3) =g AT & o orErRen RUE & A1 g WRGR BT RN fhw S |

(4) <@ MY URe ¥ Ydadl 99 & QR §HD (hAThedl BT Y1 fdaroT <d 8¢ Udh
¥ RUe TR BN IR STH! U1 0 IRBGR B NI BT ST 3R IRBR ST
a9 & FHsT AT |

(5) g M @& AW W™ SR @ eey, fafeey iR forgd SH@T IR W oieme @
THER gRT IRV fhy SIre |

6) g Y, v RAR BT W RUIE, TRPRD iR o9 STHaRT Ue™ o, oY
fF IRPR BT THI—THI YR JUTd &7 |

THI—F
o 4(1) <
At wRermar o Fgfaa & g smas a1 gy

Jar ),

ST,

orett —————
RISy / HElel,

feagirar ara fefoRag fearmom, e faare = fer v € S9e forv fored) wvers
@ Aregd 9 ol & foy SRedar &1 Wi awede smuferd 8 —

1, I Gretwpar ue= fdu oie & forv afed o1 fafdiftear
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(4) feeis (G0 S<go $10) & HLH & FGRT & @R Fold DY
(5) TS (G0 Segp Sl0) & AW WR = |URT & R

() feaamo (W0 Ssegp o) & A W AURT & &R

(7) TR (G0 Segp $lo) &I URT Ul
2 A wRered & w9 § e by S drel a@fed o faiftear

(3) fUdT &1 9™ /uld &1 M

(4) TS (G0 Ssegp S10) & TS Ha

(6) X1 wem
H TdggrT & YIS & foly WIfT WReTd 999 @ oY |gHd §
3R ARId AR & ST 39 STl BT fdes & |
9aeTy,
(g EvcERET)
refl
BRIER AR U A yord el
IR 3R ud afed fgdia el
TH0—
o 4(5) (@) <
AT ER&Dhar B gfe &1 gwy
. NG

oo IfeR A=, 2016 @1 gRT 14(1) & AT AfERIRIT——— 7, oAM=
Uael B YRTNREd Weerl ———— & forg A wRere @1 B9 @ 8 BT U emaed wR
(R &1 & 999N TdagRl I+ fafeed &1 gfte /91 UaR ¥ &xal o—

(1) Yof gd \fzd vfadred &1 9
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(2) Yoi yd wfed Fgaa wRerd &1 :

(3) ¥ReTd HI dTegCI:

ARETh URRu—TT ¥ gerfafed fEferiad it 1 Hufy faavol uegd e |

UeIRIRd Ty & Hex died SWieER |
TRe0—T
e 4(6) () <
gty & FwfRy /iR & fRareh &1 awg
(EReTP GRT WReAP & w9 H I FYfIT & B8 A & HIaR UId dI ST )

(1) WE&Td BT =M

(2) wfcuTed &1 AM:

(3) ¥ReTd @ Fgfdd &1 IR

(4) wReTH FRT UT UfAUTed & /e FHRT & Al ( #AEaR UK DI S 6)

() YbK:

(i) Urdpiord IIOTR Hod:
(iii) raferfa:
(5) <ReTd §WT UT ufcrared @ el ARl @ Gl (IR IR @ ST )
(i) faa=on:
(i) T
(6) ufdurey & <ifdd <1fcT -



4658 I, feArEd uew, 15 RiawR, 2018 /24 HIgU<g, 1940

(7) wfdTed gRT UTa Sfed T
(i) Up:

(if) X

H Yo FRAT/ BT g, b I o A Fad SFaR), Gl AR s &
IR I 3R FEl & |

RIT: ARED & THIER
SINEEE
Tef:
Td Afed g el
ad Afed feda el
TReT—9
o 4(5) (@) <&

FHfRY SR SARTAT o1 A faaxefl ( wRerd gR1 s fa<ig 99 &) wafd & o Arg @l
Ay & WIdR WA &I Al )

1. GR&DH Bl AM:

2. Ufquredy &1 AE:

3. — ARRY & ARETH §RT 9TRT URTUTed &1 F9RT (ASaR UK @1 Il ©)

(i) STEFRi ISR Hod:
(iii) sraferfa:

4. 3 Tb dI 3afT & o wiftgat iR Gerai &1 faavor

e Tt
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5, ———— ARG Pl WD & YIR ¥ UlAUT Bl oIl ARG (AGIR U DI S
@) v

(i) PpH:

6. ———— B A q¥ B IRIE Ulawerred AT AT 3= Hebl ff1em

7. ———— B qE 9¥ B SR by MU AC fAfer (Fdeon afed)

8. ——— DI FAMK ¥ & SR YT Bl =l RGN & Jod H gl /B!

9. W™ 8 ¥ fa=ar & foy wiera w<iavor:
H 9o FHRAT/ IR & b SWad Gaar W Faad JIEeN, o IR v @

IR [ 3R HET & |

NI
IRIG:
et

IAReTh b BEER

qoi Ul AR v el
qof ga Afea fgda el

THI—S
o 8(2) (@) <@
feraaiToml & folu eI RIfUd R 3iR ST TRV HR & fofT 3MIed U=

HIT BT A1 3R gl uar

IRAT TAT dTel TS DT A

(i) UMY TR
(if) BT TR
(iii) $—¥el Tl

T G

(F) AATSS! ISTRLIHROT JAIH, 1860 (1860 HT
IR s 21) @ 3T LR B |
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@) T ugd el A & e RSIgd
RIESIRCAR IS
() YR N$ Hi9 aNrsel offaf=aH, 1920 @&
e zenfid 2
@) H-1 A, 1956 H GRT 25 @® I
NEEERR
5. | ST BT IVRLIHROT THR 3R IRRG
6. | FRRAT ®I WIMYAT D ARG
7. | WRenm @ I IR SWH wEifad feu o7 @
BB
8. | T AR BT YIT SHD WIHeareiT 8 AT fhvig o
=l
9. | MINT B &R~
(@) W BT BT AABA
(@) FRI DI Hol G
10. | GRT & BT /AEdIRAl & &R
feaTar & gat
oy g Y | THR | 3ffd THR Bl B

9

Rl

11.

I & U SUSTE] HHATRG<
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12. 79 o 99 ¥ ORen & forw ura At & <R
Y Hl YTl DA Bl IUIINTT IHH SIGEERCE

HIXA HXDIR RV AR DIX el HIXA AXDIR RIS AXDIR

Rl

Rl

13.

TRAT & URNT SUATE] JIIIAIAT bl R]

14.

R GRAT BE/ RAfERAT | B3 B/ JdT TR
yITRT #R Bl 2] Ife &, Ol &R < |

15.

Ta foRg a9 H Ut e & AfdRad quiaar a1
ARV WY ¥ Iffoid RAAT & &R

16.

17.

NT:

e fbq ST dTet SxTdSll bl g
() TS /R B wfage / Sufdferr

(i) G BT Ud |HT & Tl B T
(i) e & T a9 @) arffe Ruid &1 ufa

(v) fUoel a1 auf @& M IR TF & oW dIcs APSec gRI I-E: ®©T A FAMUd Td

foia af & der o
(v) e & Wad WE B ufa
(vi) Rt dearor ARt & e Rard
sifaRad e afe a8 2, @ gl
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TRI—3
fr 8(6) (@) <
feagie & foru dvem & TR & fw gy

RSTEETHRT TR —————— ARG ——————

gHTford b Sirar & b dgdiel ———— e ———— H JraRerd ———— FAH @ forg
et AfdeR ™, 2016 &1 &RT 51 (1) & i &1 IRRLIGHT fFar T 7|

FAEIRT / —

IRENIED

Ud fI9Iy w9 | HeTH BT ALfdIBROT,
farareT U |

[Authoritative English text of the Department Notification No. SJE-B-A (3)-1/2017, dated
7th August, 2018 as required under clause (3) of Article 348 of the Constitution of the India].

SOCIAL JUSTICE & EMPOWERMENT DEPARTMENT
NOTIFICATION
Shimla-2, the 7th August, 2018

No. SJE-B-A (3)-1/2017.—In exercise of the powers conferred by sub-section (1) and (2)
of the Section 101 of the Rights of Persons with Disabilities Act, 2016 (49 of 2016) the
Government of Himachal Pradesh proposes to make the following rules are hereby published in the
Rajpatra (e-Gazette) Himachal Pradesh for the information of the General Public; and notice is
hereby given that the said draft rules shall be taken into consideration after the expiry of a period of
thirty day from the date on which the copies of the Official Gazette in which this notification is
published are made available to the public;
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If any person, likely to be affected by these draft rules has any objection(s) or suggestions(s)
against these draft rules, he may send the same to the Additional Chief Secretary (SJE) to the
Government of Himachal Pradesh, Shimla within a period of thirty days from the date of
publication of the said draft rules in the Rajpatra (e-Gazette) Himachal Pradesh;

The objections or suggestions, if any received within the above stipulated period shall be
taken into consideration by the State Government, before finalizing these draft rules, namely:—

DRAFT RULES
CHAPTER-I
Preliminary

1. Short title and commencement.—(1) These rules may be called the Himachal
Pradesh Rights of Persons with Disabilities Rules, 2018.

(2) They shall come into force on the date of their publication in the Official Gazette.
2. Definitions.—(1) In these rules, unless the context otherwise requires,—

(a) "Act" means the Rights of Persons with Disabilities Act, 2016 (49 of 2016);

(b) “Central Government” means the Government of India;

(c¢) “Competent Authority” means competent authority appointed under section 49 of the
Act;

(d) "Certificate" means a certificate of disability issued by a certifying authority referred to
in sub-section (1) of section 57 of the Act;

(e) “Certificate of registration” means a certificate of registration issued by the competent
authority under section 50 of the Act;

(/) “Director” means Director, Empowerment of SCs, OBCs, Minority & Specially Abled,
Himachal Pradesh;

(g) “District Committee” means the District Level Committee on disability; constituted by
the State Government under section 72 of the Act;

(h) "Form" means a form appended to these rules;

(/) “Limited Guardians” means a system of joint decision which operates on mutual
understanding and trust between the guardian and the person with disability which
shall be limited to a specific period and for specific decision and situation and shall
operate in accordance to the will of the persons with disability.

(/) “Persons with disability” means a person as defined under section 2(s) of the Act;

(k) “State Government” means the Government of Himachal Pradesh;
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)

(m)

(n)

(0)

2

“State Board” means State Level Advisory Board constituted under section 66 of the
Act;

“State Fund” means State Fund for the persons with disabilities constituted under
section 88 of the Act;

“State Commissioner” means the State Commissioner appointed by the State
Government under section 79 of the Act;

“Rehabilitation Council of India” means a registered society set up in 1993 to regulate
and monitor services given to persons with disabilities to standardize syllabi and to
maintain a Central Rehabilitation Register of all qualified professional and personnel
working in the field of Rehabilitation and Special Educator;

Words and expressions used herein and not defined but defined in the Act shall have

the same meanings respectively assigned to them in the Act.

3.

CHAPTER-II
Committee for Research on Disability

State Committee for Research on Disability.—(1) The Committee for Research on

Disability at the State level shall consist of the following persons, namely:—

(@)

(i)

(iif)

(v)

)
(vi)

Additional Chief Secretary/Principal Secretary/ .. Ex-officio Chairperson
Secretary (Social Justice & Empowerment) to the
Government of Himachal Pradesh

Director of Medical Education of Himachal Pradesh .. Ex-officio Member
Director, Health & Family Welfare of Himachal Pradesh .. Ex-officio Member
Director, Himachal Pradesh Institute of Public .. Ex-officio Member
Administrative (HIPA).

Director Higher Education Himachal Pradesh .. Ex-officio Member
Five representatives from registered State level .. Members

organization working in the field of disability,
associations of persons with disabilities, associations of
parents of persons with disabilities, associations of
persons with disabilities and family members, or a
voluntary or non-governmental or charitable
organization or trust, society or non-profit company
working for the welfare of persons with disabilities,
duly registered under an Act of Parliament or a state
Legislature :

Provided that at least one representative of the registered organizations, shall be a
woman; and
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(vii) Director, Empowerment of Scheduled Castes, Other Backward Classes, Minorities &
Specially Abled, State Government shall be the Member-Secretary.

(2) The Chairperson may invite any expert as a special invitee.

(3) The term of office of the nominated members shall be for a period of three years from
the date on which they enter upon office but shall be eligible for re-nomination for one more term.

(4) One half of the members shall constitute the quorum of the meeting.

(5) (a) Any individual/organization/college/university/department interested to conduct
research on any topic in the field of disability in which a person with disability participate as a
subject, shall obtain prior permission of the State Government on the basis of recommendations of

the State Committee.

(b) The State Committee shall examine the matters relating to research to be
undertaken.

(¢) No research where there is no invasion into the body of person with disability
shall be within the purview of the State Committee.

(d) No person with disability shall be a subject of research without his or her free and
informed consent obtained through accessible model, means and format of communication.

(6) The non-official members and special invitees shall be entitled for travelling allowance
and dearness allowance as notified by the State Government.

CHAPTER-III
Limited Guardianship

4. Application for Limited Guardianship.—(1) An application for appointment of a
limited guardian for person with disability shall be made by a person with disability, or parent or
guardian or a registered organization registered with the designated authority in Form-A.

(2) The Deputy Commissioner of the concerned district shall be the designated authority
for granting limited guardianship to a person with disability to take a legally binding decision on
his behalf.

(3) The designated authority may refer the applicant to Chief Medical Officer or the
Disability Assessment Board constituted at district level for detail assessment as per following
guidelines :(—

(a) extent of disability as per the guidelines issued by Central Government;

(b) a current analysis and evaluation of person’s adaptive behaviour, appropriate social
skills, education, mental and physical condition;

(c¢) a description of nature, type and extent of specific cognitive and functional limitations,
if any;

(d) an explanation of how the disability affects the person’s decision making;
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(e)
v

¢9)
4)

an opinion about supporting reasons for need for guardianship;

recommended living arrangements including appropriate treatment or rehabilitation
plan;

date of assessment or examination on which the report is based.

While taking decision on appointment of limited guardian, the designated authority

shall ensure that the person whose name has been suggested for appointment of limited guardian

is—
(a)
(b)
(c)
(d)
(e)
)

a citizen of India;

is not of unsound mind or currently undergoing treatment for mental illness;
does not have a history of criminal conviction;

is not a destitute and dependent on other for his own living; and

has not been declared an insolvent or bankrupt.

In case an institution or organization being considered by designated authority for

appointment as limited guardian, the following guidelines shall be followed :—

(a)
(b)

(©)

(d)

(e)

(9]

5.

the institution should be recognized under section 51 of the act;

the institution should have a minimum of 5 years experience in offering disability
rehabilitation services including running residential facilities or hostel for persons with
disability of the concerned category;

the residential facility or hostel for persons with disabilities shall maintain minimum
standards in terms of space, staff, furniture, rehabilitation and medical facilities as
specified by the State Government;

The confirmation of appointment of guardian on such application shall be made in
Form-B;

The guardian shall submit a return covering property and assets of the ward within 6
months of his appointment in Form-C to the District Welfare Officer concerned;

The guardian shall submit a return covering property and assets of the ward within a
period of 3 months of the close of every financial year in Form-D; and

A quarterly report shall be given by the Designated Authority to the Director giving
particulars of the applications for guardianship received, and orders passed thereon.

Appeal against order of appointment of Legal guardian.—Any person with

disability aggrieved by the decision of the Designated Authority appointing legal guardian may
prefer an appeal to the appellate authority notified by the State Government.
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6. Complaint against a guardian.—(1) A person with disability, parent, relative or an
organization registered, may submit a complaint on the ground of abuse or neglect of a person with
disability against a guardian so appointed under the Act, to the Designated Authority.

(2) The Designated Authority upon receiving the complaint shall appoint a team of
investigators consisting not less than three persons. The team shall consist of one representative of
parent organization, one representative of the association for the disabled and one Government
official associated with disability not below the rank of a District level Officer.

(3) The team of investigators while investigating the complaint for assessing the abuse or
neglect of a person with disability shall follow the guidelines specified by the Designated
Authority.

(4) The team of investigators shall submit their report within a period of ten days.

(5) The following acts of commission or omission shall constitute abuse or neglect on the
part of the guardian, namely :—

(a) solitary confinement of person with disability in a room for longer period of time;
(b) chaining of the person with disability;

(c) beating or treating a person with disability resulting in bruises, skin or tissue damage
(not due to self- injurious behaviour indulged by the persons with disabilities);

(d) sexual abuse;
(e) long deprivation of physical needs such as food, water and clothing;

(f/ No provision or non-compliance of rehabilitation or training programmes as specified
by experts in the field of disability rehabilitation;

(g) Misappropriation or misutilization of the property of the person with disability; and

(h) lack of facilities or no provision of trained or adequate staff for meeting the training
and management needs of the persons with disabilities.

(6) Upon receiving the report of the investigation team, the Designated Authority shall
take final decision on the complaint within a period of two weeks, after giving the guardian an
opportunity of being heard. If the Designated Authority is not satisfied with the explanations of the
said guardian, they may take appropriate decision to safe guard the interest of the person with
disability including removal of the guardian.

(7) The Designated Authority shall record in writing its reasons for removal of the
guardian or rejection of the complaint.

7. Authority to support and create awareness.—(1) The State Government shall notify
the Deputy Commissioner/District Welfare Officer of the concerned district, who shall mobilize the
community and create social awareness to support persons with disabilities in exercise of their legal
capacity.
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(2) The authority notified in sub-rule (1) shall take measures for setting up suitable support
arrangements to exercise legal capacity by persons with disabilities living in institutions and those
with high support needs and any other measures as may be required.

CHAPTER-IV
Certificate of Registration of Institutions

[Sec. 49 and Sec 51]

8. Application for, and grant of certificate of registration.—(1) The Government shall
notify the competent authority, for the purpose of Section 49 of the Act.

(2) A person desirous of establishing or maintaining an institution for persons with
disabilities may make an application in Form-E to the competent authority appointed by the State
Government under sub-rule(1).

(3) Every application made under sub-rule (2) shall be accompanied with :—

(a) documentary evidence of work in the area of disability;

(b) the constitution or bye-laws or regulations governing the institution;

(c¢) audited statement and details of grants received in the last three years, preceding the
date of application;

(d) a statement regarding total number of persons employed in the Institution along with
their respective duties;

(e) the number of professionals employed in the institution;

(f) a statement regarding qualifications of the professionals employed by the institution;
and

(g) aproof of residence of all the office bearers of the institution.

(4) Every application made under sub-rule (2) shall comply with the following
requirements in respect of the concerned institution, namely:—

(a) that the institution is registered under the Himachal Pradesh Societies Registration Act,
2006 or under any other law for the time being in force in the State and a copy of such
registration certificate alongwith the bye-laws and memorandum of association of the
society shall accompany the application;

(b) that the institution has not been running to profit any individual or a body of
individuals;

(c) that the institution has employed professionals registered with the Rehabilitation
Council of India to cater to the special needs of children with disabilities;

(d) that the institution has adequate teaching and learning material for the persons with
disabilities;
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(e) that the institute has maintained the minimum standards as prescribed by State
Government under the relevant scheme; and

(g) that the institution has submitted its audited accounts and annual reports of last three
years with the competent authority and that the said audited accounts and annual
reports do not contain any adverse remarks.

(5) On receipt of application in Form-E, the competent authority shall conduct an
inspection of the organization through a team of experts to assess the facilities and the standard
maintained by the applicant organization for the beneficiaries specified in the application.

(6) On the basis of inspection report, if the competent authority is satisfied that the
applicant has complied with the requirements of the Act and Rules, than a certificate of registration
shall be issued in Form-F by the competent authority within 90 days of receipt of application and if
not satisfied, shall by order, refuse to grant such certificate applied for, after giving the applicant a
reasonable opportunity of being heard. Such order will contain specific reasons for refusal to grant
such certificate and shall be communicated to the applicant through registered post.

(7) The certificate of registration so issued by the competent authority, unless revoked
under Section 52 of the Act, shall remain in force for a period of five years on and from the date on
which it is granted.

(8) An application for the renewal of certificate of registration shall be made in the same
manner as the application for grant of certificate of registration under sub-rule (2), accompanied
with the previous certificate of registration and a statement that the applicant is applying for
renewal of the certificate so accompanied :

Provided that such application shall be made before sixty days of the expiry of the period
validity of such certificate.

(9) If the application for renewal of certificate of registration is made before its expiry, the
certificate of registration shall continue to be in force until orders are passed on the application and
the certificate of registration shall be deemed to have expired if application for its renewal is not
made within sixty days as specified in the said provision.

(10) Every application made under sub-rule (2) or sub-rule (8), in which the competent
authority referred to in sub-rule (1), is satisfied that there requirements for grant of certificate of
registration under the Act and these rules have been complied with, shall be disposed of by it
within a period of ninety days thereafter.

9. Appeal against the order of competent authority.—Any person aggrieved by the
order of the competent authority, refusing to grant a certificate of registration or revoking a
certificate of registration may, within three months from the date of the order, prefer an appeal
against that order to the authority notified by the Government and the authority may, after such
enquiry into the matter as it considers necessary and after giving the appellant an opportunity of
hearings, make such order as it thinks fit.

CHAPTER-V
Appeal Regarding Certificate of Disability

10. Appeal against the decision of the authority issuing certificate of disability.—(1)
Any person aggrieved with the decision of the authority issuing the certificate of disability may
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within ninety days from the date of the decision, prefer an appeal to the District Committee in the
following manner :—

(a) The appeal shall contain brief background and the grounds for making the appeal.

(b) The appeal shall be accompanied by a copy of the certificate of disability or letter of
rejection issued by the certifying authority :

Provided that where a person with disability is a minor or suffering from any disability
which renders him unfit to make such an appeal himself, the appeal on his behalf may
be made by his legal or limited guardian as the case may be.

(2) On receipt of such appeal, the appellate authority shall conduct an enquiry as may be
required and provide the appellant an opportunity to present his case and conduct an enquiry and
medical examination as may be required, thereafter pass such reasoned and detailed order as it may
deem appropriate.

(3) Every appeal preferred under sub-rule (1) shall be decided as expeditiously as possible
as and not later than a period of sixty days from the date of receipt of the appeal.

CHAPTER-VI
State Advisory Board on Disability

11. Allowances for the Members of the State Advisory Board on disability.—(1) The
non-official Members of the State Board residing outside the State capital region, i.e. Shimla, shall
be paid daily allowance and travelling allowance for each day of the actual meetings of the said
Board at the rates as may be notified by the State Government from time to time :

Provided that in case of a member of the State Legislature who is also a member of the State
Board, the daily allowance and travelling allowance shall be paid at the rate admissible to him as a
member of State Legislature, at the rate admissible under the relevant rules of the State
Government when the Legislative Assembly is not in session and on production of a certificate by
such member that he has not drawn any such allowance for the same journey and halts from any
other Government source.

(2) The official members of the State Board shall be paid daily allowance and travelling
allowance, at the rate admissible under the relevant rules of the State Government on production of
a certificate by him that he has not withdrawn any such allowance for the same journey and halts
from any other Government source.

12. Notice of the Meeting.—(1) The meetings of the State Board constituted under sub-
section (1) of Section 66 of the Act shall ordinarily be held in the State Capital on such dates as

may be fixed by its Chairperson or as may be decided in every meeting :

Provided that it shall meet at least once in every six months.

(2) The Chairperson of the State Board shall, upon the written request of not less than ten
members of the Board, call a special meeting of the State Board.

(3) Fifteen clear days’ notice of an ordinary meeting and five clear days’ notice of a
special meeting specifying the time and the place at which such meeting is to be held and the
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business to be transacted there at, shall be given by Member-Secretary of the State Board to the
members of the State Board.

(4) Notice of a meeting may be given to the members of the State Board by delivering the
same to them by messenger or sending it by registered post to their respective last known places of
residence or business or by e-mail or in such other manner as the Chairperson of the State Board
may, in the circumstances of the case, thinks fit.

(5) No member of the State Board shall be entitled to bring forward for the consideration
of the meeting any matter of which he has not given ten clear days’ notice to the Member-Secretary
of the State Board, unless the Chairperson of the State Board, in his discretion, permit him to do so.

(6) The Board may adjourn its meeting from day-to-day or to any particular day as
under:—

(a) Where a meeting of the State Board is adjourned from day-to-day, notice of such
adjourned meeting shall be given, to the members of the State Board available at the
place where the meeting which was adjourned was to be held and it shall not be
necessary to give notice of the adjourned meeting to the rest of the members;

(b) Where a meeting of the State Board is adjourned not from day-to-day but from the day
on which the meeting is to be held to another date, notice of such meeting shall be
given to all the members of the State Board in the manner as specified in sub-rule(4).

13. Presiding Officer.—The Chairperson of the State Board shall preside over every
meeting of the State Board and in his absence, the Vice-Chairperson thereof shall preside, but when
both the Chairperson and the Vice-Chairperson of the State Board are absent from any meeting, the
members of the State Board present shall elect one of the members to preside at that meeting.

14. Quorum.—(1) One-third of the total members of the State Board shall form the
quorum for any meeting.

(2) If at any time fixed for any meeting or during the course of any meeting less than one-
third of the total members of the State Board are present, the Chairperson thereof may adjourn the
meeting to such hours on the following or on some other future date as he may fix.

(3) No quorum shall be necessary for the adjourned meeting of the State Board.

(4) No matter which had not been on the agenda of the ordinary or the special meeting of
the State Board, as the case may be, shall be discussed at its adjourned meeting.

(5) (a) Where a meeting of the State Board is adjourned under sub-rule (2) for want of
quorum to the following day, notice of such adjourned meeting shall be given to the members of
the State Board present at the place where the meeting which was adjourned was to be held and it
shall not be necessary to give notice of the adjourned meeting to other members; and

(b) Where a meeting of the State Board is adjourned under sub-rule (2) for want of
quorum not to the following day, but on a date with sufficient gap, notice of such adjourned
meeting shall be given to all the members of the State Board.
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15. Minutes.—(1) Record shall be kept of the names of all the members’ of the State
Board who attended the meeting of the Board and of the proceedings at the meetings in a book, to
be maintained for that purpose by the Member-Secretary of the State Board.

(2) The minutes of the previous meeting of the State Board shall be read at the beginning
of every succeeding meeting, and shall be confirmed and signed by the Presiding Officer at such
meeting.

(3) The proceedings shall be open to inspection by any member of the State Board at the
office of the Member-Secretary of the State Board during office hours.

16. Business to be transacted at meeting.—Except with the permission of the Presiding
Officer, no business which is not entered in the agenda or of which notice has not been given by a
member, shall be transacted at any meeting of the State Board.

17. Agenda for the meeting of the State Board.—At any meeting of the State Board
business shall be transacted in the order in which it is entered in the agenda, unless otherwise
resolved in the meeting with the permission of the presiding officer :

Provided that either at the beginning of the meeting of the Board or after the conclusion of
the debate on a motion during the meeting, the Presiding Officer or a member of the State Board
may suggest a change in the order of business as entered in the agenda and if the Chairperson of the
State Board agrees, such a change shall take place.

18. Decision by majority.—All questions considered at a meeting of the State Board shall
be decided by a majority of votes of the members of the State Board present and voting and in the
event of equality of votes, the Chairperson of the State Board, or in the absence of the Chairperson,
the Vice-Chairperson of the State Board or in the absence of both the Member presiding at the
meeting, as the case may be, shall have a second or casting vote.

19. No proceeding to be invalid due to vacancy or any defect.—No proceeding of the
State Board shall be invalid by reasons of existence of any vacancy in or any defect in the
constitution of the State Board.

20. District Level Committee on disability.—The District Level Committee on disability
shall consist of :—

(a) Deputy Commissioner of the District .. Ex-officio Chairperson
(b) Medical Superintendent or Chief Medical Officer .. Member

(c¢) District Attorney .. Member

(d) District Programme Officer (Women & Child) .. Member

(e) Deputy Director, Elementary & Secondary Education .. Member

(f) Project Officer, Sarav Siksha Abhiyan .. Member

(g) Two representative of a registered organization .. Members

(h) One Activist in Disability Sector .. Member
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(i) Any other member as invited by the Chairperson .. Member
(/) District Welfare Officer .. Member-Secretary
Section 72

21. Functions of the District Committee.—The District Committee shall perform the
following functions, namely:—

(a) advise the District authorities on matters relating to rehabilitation and empowerment of
persons with disabilities.

(b) monitor the implementation of the provisions of the Act and the rules made there-
under.

(c) assist the District authorities in implementation of schemes and programmes of the
Government for empowerment of persons with disabilities.

(d) look into the complaints relating to non-implementation of the provisions of the Act by
the District authorities and recommend suitable remedial measures to the concerned
authority to redress such complaints.

(e) any other functions as may be assigned by the State Government from time to time.
CHAPTER-VII
State Commissioner for Persons with Disabilities

22. State Commissioner.—The State Government shall appoint a State Commissioner as
per the provisions of section 79 of the Act.

23. Salary and Allowances of State Commissioner.—In case, any officer of the
Government is appointed as State Commissioner, he will not be paid extra reimbursement.

24. Power to appoint staff —The State Commissioner with the prior approval of the State
Government appoint such categories of officers and other employees as may be determined by the
State Government from time to time.

25. Salary and Allowances of staff—(1) The salaries and allowances and other
conditions of service of officers and other staff appointed shall be the same as are admissible to the
officers and employees of State Government of appropriate level.

(2) The officers and employees appointed under sub-rule (1) shall discharge their function
under the general superintendence and control of the State Commissioner.

26. Constitution of the Advisory Committee.—(1) The State Government shall appoint
an Advisory Committee comprising five experts to represent each of the five groups of specified
disabilities mentioned in the Schedule to the Act, of whom two shall be women.

(2) The tenure of the members of the Advisory Committee shall be for a period of three
years and the members shall not be eligible for re-nomination.
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(3) The State Commissioner may invite subject or domain expert as per the need who shall
assist him in meeting or hearing and in preparation of the report.

(4) The non-official members of the Advisory Committee, residing in the State capital,
shall be paid an allowance of rupees two thousand per day for each day of the actual meeting.

(5) Non-official members of the Advisory Committee, not residing in the State capital
shall be paid daily and travelling allowances for each day of the actual meetings at the rates as may
be notified by the State Government.

27. Procedure to be followed by State Commissioner.—(1) An aggrieved person may
present a complaint containing the following particulars in person or by his agent to the State
Commissioner or send it by registered post or by e-mail addressed to the State Commissioner,
namely:—

(a) the name, description and the address of the aggrieved person;

(b) the name, description and the address of the opposite party or parties, as the case may
be, so far as they may be ascertained;

(c) the facts relating to complaint and when and where it arose;
(d) documents in support of the allegations contained in the complaint;
(e) the relief which the aggrieved person claims.

(2) The State Commissioner on receipt of a complaint shall refer a copy of the complaint
to the opposite party or parties mentioned in the complaint directing him to give his version of the
case within a period of thirty days or such extended period not exceeding fifteen days as may be
granted by the State Commissioner.

(3) On the date of hearing or any other date to which hearing could be adjourned, the
parties or their agents shall appear before the State Commissioner.

(4) Where the aggrieved person or his agent fails to appear before the State Commissioner
on such dates, the State Commissioner may either dismiss the complaint on default or decide on
merits.

(5) Where the opposite party or his agent fails to appear on the date of hearing, the State
Commissioner may take such necessary action under Section 82 of the Act as he deems fit for
summoning and enforcing the attendance of the opposite party.

(6) The State Commissioner may dispose of the complaint ex-parte, if necessary.

(7) The State Commissioner may on such terms as he deems fit and at any stage of the
proceedings, adjourn the hearing of the complaint.

(8) The State Commissioner shall decide the complaint as far as possible within a period
of three months from the date of receipt of notice by the opposite party.
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Section 83 (3)

28. Submission of annual reports.—(1) The State Commissioner shall as soon as may be
possible after the end of the financial year, but not later than the 30th day of September in the next
year ensuing, prepare and submit to the State Government an annual report giving a complete
account of his activities during the said financial year.

(2) In particular, the annual report referred to in sub-rule (1) shall be in such form that the
details of separate matters be provided under separate heads inter-alia containing therein
information in respect of each of the following matters, namely:—

(a) names of officers and employees in the office of the State Commissioner and a chart
showing the organizational set up;

(b) the functions which the State Commissioner has been empowered under the Act and
the highlights of the performance in this regard;

(c) the main recommendations made by the State Commissioner;

(d) Progress made in the implementation of the Act in the State; activities of all district
level committees; and

(e) any other matter deemed appropriate for inclusion by the State Commissioner or
specified by the State Government from time to time to be included in the report.

CHAPTER-VIII
State Fund for Persons with Disabilities

29. State Fund for Persons with Disabilities and its management.—(1) There shall be
credited to the State Fund for persons with disabilities hereinafter referred to as ‘the State Fund’:—

(a) all sums received from the State Government including grant-in-aid;

(b) all sums received by way of grant, gifts, donations, benefactions, bequests or transfers;
and

(c) all sums from such other sources as may be decided by the State Government; and
(d) all money belonging to State Fund shall be deposited in such bank or invested in such a
manner as the governing body may decide, subject to general guidelines of State

Government.

(2) The State Fund shall be managed by a governing body consisting of the following
members, namely:—

(a) Additional Chief Secretary/Principal Secretary/Secretary of the Department of Social
Justice & Empowerment, in the State Government—Chairperson;

(b) two representatives from the following departments, by rotation:

(/) Additional Chief Secretary/Principal Secretary/Secretary, Department of Health
and Family Welfare or his/her representative;
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(c)

(d)

3)

(i) Additional Chief Secretary/Principal Secretary/Secretary, Department of
Education or his/her representative;

(iii) Additional Chief Secretary/Principal Secretary/Secretary, Department of Labour
and Employment or his/ her representative;

(iv) Additional Chief Secretary/Principal Secretary/Secretary, Department of Finance
or their representative;

(v) Additional/Principal Secretary, Department of Rural Development and Panchayati
Raj or his/her representative;

Note.—The representative of the Additional/Principal Secretary to the
Government shall not be a person below the rank of a Joint Secretary—
Members;

two persons representing different types of disabilities to be nominated by the State
Government, by rotation — Members;

Director of the Empowerment of Scheduled Castes, Others Backward Classes,
Minority & Specially Abled in the State Government—Convener and Chief Executive
Officer.

The governing body shall meet as often as necessary, but at least once in every

financial year.

“)
)

The nominated members shall hold office for not more than three years.

No member of the governing body shall be a beneficiary of the Fund during the period

such member holds office.

(6)

The nominated non-official members shall be eligible for payment of travelling

allowance and dearness allowance as notified by the State Government for attending the meetings
of the governing body.

(7

No person shall be nominated under clause (b) and (c) of sub-rule 2 as a member of the

governing body if he :—

(a)

(b)

30.
follows:—

(a)

is, or has been, convicted of an offence, which in the opinion of the State Government,
involves moral turpitude; or

is, or at any time has been, adjudicated as an insolvent.

Objectives of the State Fund.—The objectives of the State Fund shall be as

to utilise funds/financial assistance received in the form of donations from various
corporate organizations as part of their corporate social responsibility (CSR) practices
or in collaboration with institutional donors towards special skills in the form of
rehabilitation and welfare of the persons with disabilities and utilize such funds as
contingency fund;
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(b)

(c)

(d)

(e)

¢9)

(h)

@

0

31.

to provide financial assistance for the specially trained/trained persons in the mental
hospitals and special schools run in the State;

to create social awareness on the rights and duties of the persons with disabilities
among general public by organizing various workshops;

to employ the persons working with UNICEF in the welfare of the persons with
disabilities and to pay for their remuneration, honorarium and daily allowances of such

persons;

to work towards welfare, training, education, rehabilitation, direction, counselling and
social upliftment of the persons with disabilities;

to work towards providing equal opportunities, self-dependence, self-respect and to
empower the persons with disabilities in their endeavour to live a dignified life;

for the welfare of the persons with disabilities, to inculcate social responsibility and
equal participation among the general public;

to formulate various policies and schemes for the betterment and empowerment of the
persons with disabilities;

to provide protection and empowerment to the women and children with disabilities
against their exploitation and abuse;

to work towards rehabilitation of the persons with disabilities in private public
partnership programs.

Utilization of the State Fund.—(1) The State Fund shall be utilized for the following

purposes, namely:—

(a)
(b)

(c)

(d)

2)

approval.

3)

in achieving the objectives and implementing the provisions of the Act;

financial assistance in the areas which are not specifically covered under any scheme
and programme of the State Government;

administrative and other expenses of the Fund, as may be required to be incurred by or
under the Act; and

such other purposes as may be required for achieving the objectives of the Act and as
may be decided by the governing body.

Every proposal of expenditure shall be placed before the governing body for its

The governing body may appoint secretarial staff including accountants with such

terms and conditions as it may think appropriate to look after the management and utilization of the
State Fund based on need based requirement.

“4)
body.

The State Fund shall be invested in such manner as may be decided by the governing
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32. Budget.—The Chief Executive Officer of the State Fund shall prepare the budget for
incurring expenditure under the State Fund in each financial year showing the estimated receipt and
expenditure of the Fund, in January every year and shall place the same for consideration of the
governing body.

33. Annual Report.—The annual report of the Department dealing with Empowerment of
Persons with Disabilities in the State Government, shall include a chapter on the State Fund.

34. Audit & Accounts.—(1) The State fund shall maintain proper accounts and other
relevant record and prepare annual statement of accounts of the State fund including income &
expenditure accounts in such a form as the State Government may decide in consultation with the
Accountant General, Himachal Pradesh.

(2) The accounts of State Fund shall be audited by the Accountant General, Himachal
Pradesh at the interval as may be specified by him.

(3) The accounts of State fund to geather with the audit report, shall be forwarded to the
State Government.

(4) The State fund shall prepare every year an annual report giving full account of
activities during the previous year and the copies thereof shall be forwarded to the State

Government and Government shall cause of same to be laid before the Vidhan Sabha.

(5) All the orders, decisions and the instruments issued in name of the State fund shall be
authenticated by the signature of Chairperson in his behalf.

(6) The state fund shall furnish to the State Government such reports, returns and other
information as that the Government may require from time to time.

FORM-A
[See rule 4 (1)]

Form of application for appointment of limited guardianship

To
The Deputy Commissioner ,
District
Sir/Madam,
The following person with disability whose particulars are given below require limited
support of guardianship for through a guardian :—

1. Particulars of the person to provided limited guardianship :

(1) Name

(2) Date of birth Age as on to date of
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(3) Nature of disability
(Attach copy of Disability certificate).

(4) Attach detail of family members of person with disability (PwD)

(5) Detail of moveable property in name of Pwd

(6) Detail of immovable property in name of PwD

(7) Complete address of PwD

2. Particulars of the person to be appointed as limited guardian :

(1) Name

(2) Date of birth Age as on to date

(3) Father’s name/Husband’s name

(4) Relationship with the PwD

(5) Complete address

I hereby agree to be limited guardian for the purpose of and shall
discharge my obligations with due diligence.

Yours faithfully,
Witnesses:
Ist Witness with signature & address (Authorized Signatory)

2nd Witness with signature & address

FORM-B
[See rule 4(5)(d)]
Form of confirmation of limited guardian

No. Dated

The Designated Authority notified under Section 14(1) of the Rights of Persons with
Disabilities Act, 2016 of District , Himachal Pradesh having considered
the application made by for appointment of limited guardian
for hereby confirms its decision as under :—

(1) Name of ward with complete address:

(2) Name of guardian appointed with complete address:
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(3) Obligations of guardian:
(a)
(b)
(©)
(d)

The guardian shall furnish property return to the under mentioned authority on the
prescribed in form-C.

Signature of Designated Authority
with seal.

FORM-C
[See rule 4(5) (e)]
Form of return of property/assets of the ward
(to be submitted by the guardian within 6 months of his appointment as guardian)

Name of the guardian:

Name of the Ward:

Date of appointment of the guardian:
Inventory of immovable property of
the ward received by the guardian
(to be furnished item-wise)

BN

(i) Nature:
(ii) Estimated Market Value:
(iii) Location:
5. Inventory of the movable property of
the ward received by the guardian

(to be furnished item-wise)

(/) Description:
(ii) Value:
6. Pending Liabilities of the ward:

(i) Nature:

(if) Amount:
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7. Pending Claims receivable by the Ward:

(i) Nature:
(if) Amount:

I declare that aforesaid information is true and accurate to the best of my knowledge,
information and belief.

Place:

Date: Signature of the guardian.

Witnesses:

1st Witness with address
2nd Witness with address

FORM-D
[See rule 4(5) ()]
Annual Return of the property and assets
(to be furnished by the guardian within a period of 3 months of the close of every financial year)

1. Name of the guardian:

2. Name of the Ward:

3. Immovable property of the ward

held by the guardianason .....................oeueee.

(to be furnished item-wise)

(i) Nature:
(ii) Estimated Market Value:

(iii) Location:

4. Receipts and payments statement
for the period from ................. 170 J

Payments Receipts
Head Amount Head Amount
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5. Moveable assets of the ward in the charge of the
Guardian as on..............ccevennnne
(to be furnished item-wise)
(i) Nature:

(if) Amount:

6. Investments redeemed or alienated for
consideration during the year ended

7.  New investments made during the
yearended ...l (including renewals)

8. Increase/Decrease in the value of movable assets of
the ward during the years ended............................

9. Brief explanation for the variation col. 8

I hereby declare that aforesaid information is true and accurate to the best of my knowledge,
information and belief.

Place:

Signature of the guardian.
Date:
Witnesses :

Ist Witness with complete address

2nd Witness with complete address

FORM-E

[See rule 8(2)]

Application form for establishing and maintaining institution for persons with disabilities

1. | Name of institution and complete address
Name of organization running the institution
3. | Contact details of institution

(/) Telephone No.
(if) Fax No.

(iii) e-mail address
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4. | Whether organization is:
(a) registered under the Societies
Registration Act, 1860 (Act XXI of
1860).
(b) a Public Trust, registered under any law
for the time being in force.
(c) established under Indian Red Cross
Society Act, 1920.
(d) registered under Section 25 of the
Companies Act, 1956.
5. | Registration no. and date of the organization
6. | Date of establishment of institution
7. | Objectives and activities being carried out in
the institution.
8. | Whether the building of institution is owned
or rented.
9. | Details of accommodation:—
(a) Total area of building
(b) Total No. of rooms
10. | Details of students/inmates in the institution
Class Category of disability Residential Non- Total
residential
Mild | Moderate | Severe | Profound | Total
11. | Staff available with institution:
12. | Detail of funds received for institution in the last financial year :

Year Total amount received

Total

amount utilized

Balance Amount

GOI State Total
Govt.

GOI

State
Govt.

Total
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13. | Detail of infrastructure available with the
institution.

14. | Whether the institution is charging any fee/
service charges from the students/beneficiaries,
if yes, give details.

15. | Details of assets acquired wholly or
substantially out of the grant received in the last
financial year.

16. | List of documents to be attached :

(i) Constitution and bye-laws of the organization/institution
(if) List of members of Managing Committee of organization
(7ii) Copy of last year’s Annual Report of Organization.

duly certified by Chartered Accountant of last financial year.
(v) Copy of building plan of institution
(vi) Inspection report of District Welfare Officer

(iv) Copy of last two years income and expenditure of accounts and payment accounts

17. | List of additional information, if any

Signature

Designation

Dated : with seal of institution.

FORM- F
[See rule 8(6)]

Form for registration of institution for persons with disabilities

-f%ﬂraaamt-

Department of Social Justice & Empowerment

CERTIFICATE OF REGISTRATION

Regd. No. Dated
This is to certify that , located at
Tehsil of District has been registered under Section 51(1) of "The

Rights of Persons with Disabilities Act, 2016" on day of20 .
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This certificate is valid up to

Sd/-

DIRECTOR,

Empowerment for the SCs,OBCs,

Minority & Specially Abled, Himachal Pradesh.

PRINTING & STATIONERY DEPARTMENT
NOTIFICATION
Shimla-2, the 6th September, 2018

No. Mudran (B)2-6/2018.—The Governor, Himachal Pradesh is pleased to order that
Sh. Prem Raj, Superintendent Grade-I (Class-I, Gazetted) in the Department of Printing &
Stationery, Himachal Pradesh shall retire from Government Service on attaining the age of

Superannuation with effect from 31-3-2019 (A. N.).
By order,

NISHA SINGH,
Addl. Chief Secretary (P. & S.).

I JETd TEHIER Ud BrIBR SUSIEaR], Tl eHemel, e HirsT,
f2o o

ERIk

STH STl

AT — o T—u5 SR GRT 13(3) fRAmEe ucer usiiaxor e, 1969.

AfeH g9 *MH ST |

1 Punnu Ram el Y Tara Chand, eI Traimblu, deTa gHema, RN ST 9 89
T H UUY—uF HAled FHEAT IRR BT © & TP niece Asha Devi &1 T faTisp
14—12—1975 § UX=g U™ U=rdd Dhagwar § ST Uollgd = & | oc: 9 Uoligd B 99 &
ey e SR | 39 AIfcd & gRT AARA OiFdl I QT FRd SNl o giad fear Smar g
f afe BT B IURIFT Asha Devi &1 S Usiigd I S IR iy GRSl 81 Al 98 ARI
&I ¥ =i 16—09—2018 BT AT AT THTATT BIFIR MTHR AT TARTST UL HR AT ©
AT HaTlae 2UT—u3 54 Al uoiid fhd S ar airaer qiike &R &l SR |

o1 fedi 23—08—2018 DT BN BEIER T HIBY 31STold gRT SINI o 13am |

AER | FEIRT / —
BRIBN] TUSTIETHNI,
TS |
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q 3ISTold dgvlelaR UG BIIBRT SUSIODNI, dedld gHee, ST diTeT,
fao Wo

1 Joban Lal ERIE JTH ST |

T — o T—u5 SR GRT 13(3) fRATEe ucer usiiaxor iferfrs, 1969.

Ifeq 9919 *MH ST |

#71 Joban Lal kEl $ff Khazana Ram, a7 Khaniara, T&¥iTel HITAT, T BiTeT 3 39
&I H TUY—UF Hied JHeAT GRR fHAT © fh IWD Nephew Rajesh Kumar &1 5+ 1w
09—01—1974 & WR=] UM U=TId /THOHM0 Dharamshala H S USiigd 7 & | o 39 Uollda
P S @ oree AU OIRi | 39 A & gRT WA ST Bl T - ARl &l gferd
forar Srar & f& afe f&A T SWRIa Rajesh Kumar &1 ST Uoilapd fhdl ST 9R Bl QaRTol
B 1 98 AN IreTad | faAid 18—09—2018 T IATAAT AT ThIAd BIOR B TAT TRTS]
Ul BR AHAT B IFIAT Yl IUL—T3 S Al uoiidpd fbd S R amesr uika &R
ST |

3T faTd 28—08—2018 HI TR EXIER T HIEX 3MaTeld SR SR T 13 |

AER | FEIRT / —
PRIPBNT TUSTIETHNI,
TS |

9 3T ARE AR U4 BRIGRI JUSIIdRI, dedia Y=, ST $eg], 8o Jo

P w0 : 87 MNT /18 TG U : 01—10—2018

1. 2l U9 AR gF il A &d, M Toll, S[HER oo, dsdld YR, [STell Hod],
f2o 9o |

foof, 20 Yo

CRlk]
AR TG 37T STl
T — U —ua SR aRT 5(4) f20 "o IRREIeRer 9, 2004 fdatE® doliaor I |
SIRIFT HHT H yrfivror ¥ faqid 25—08—2018 I 57 IfETord H UrIHI—93 HI 99T U9y
o € f6 S=W fA7id 15-04—2018 BT IME FR o & R T9 9 ufd—uehl & ©U # &

el 3 R T | Ry URIUT 7 (U TR d SISl AR WG YA URell, dedid g,
7 Geeg, fRo Yo # <t A8 FHRamr 2|
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3T FAAERY] g 39 ST Bl 59 S8R &N Gfad fhar ar € & afe fed @
AfFT BT SR YrIToi &Y M) F TR U9ad b SIferg § g9 B IR TARISl 81 dl
g8 f&id 01—10—2018 HI Fdg 10.00 Tol AT TAY T4 I IT IhIeia ISR If&Terd ULl
BIBR U RISl U R |hdl ©| 3D I Py W TR U 9 8 I R A
frRmrgaR ard T @R & oew WRT IR Ry S |

31TST &1 01—09—2018 DI #X BXIER g HIBR JaTeld GIR1 NI §aTT |

AER | EIETRT / —
HIIBNT TUSIOBRT T Ad dadedsR,
IR, Rt Fogg, 2o Uo |

9 I7QTAd Y TEUIGR Ud HRIGNI SUSIOeRI, dedia Y=, S fee, 2o vo

B 50 : 20 BNT /18 arRg UefY : 01—10—2018

1. Sl Uell <41 oeht o7 fawaemey, Faril 79 Sre-lerm, S/heR Algd, dedid <R,
fSTeT qecg, 20 Ho |

CEiE]
JAATINROT TG IH ST

v —— UrefAT—u3 SR gRT 13(3) 74 Td J& USHHROT STEa9, 1960.

ST Vel <dl get s fagaerer, Famd Ta Srelerm, STdheR dlgd, dgdid <, e
Poc], 20 U0 7 39 PG H URM-UF #Y U—uF QA1 WA ¥ b S¥e gF A W gA
faeamrer &1 S Q76 18—04—1970 BT AT M SISIAN, SIPHER Hgel, dedla <R, rar
Hoof, B0 U0 ¥ BIM & U= SHD! O @I (Al BT g=ral (b3l HRUEE UM Uamdgd e,
Tedla <R, [7erm dee, R0 9o & aiferg # &< 7 fBar 2|

3 39 STATR B9 gNT AR & Gfad fhar Srem & & afe i aafad & ad
M YF ey & S [ 51 dR9 gR PIg MUY 81 A 98 fa7id 01—10—2018 BT Y8
10.00 I91 AT SEH Yd AT AT IHITd BIOR AT DR 37U TARTST Gol DHRal Hhdl

2| $9b S Dlg A YRS 9T T 8N 9T FOAgER o [ S #RaM & a7l
FEIT M 99 DI UIRd B QY SO |

3ITST f&=iieh 01—09—2018 I WX BXIER d HIER JAQTeld §RT SINT 3T |

AR | FXRIRT / —
PRIBR] TUSIIBERT TG TEUIAER,

YR, dedia Y=<, RoTar gee], 20 W0 |
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9 3T ARE AEHIcaR U4 BRIGR! JUSIIdRI, dedia Y=, ST $Heg], 8o Jo
@9 0 : 22 NDT ART Y : 01—10—2018

1. Sl <99 S% UMl el S Al BIcy S HHl 4y, MR T g STeER g
Tedle <R, T Fogg, B0 Wo, aaae FaRT WIF J6 H0 121, dT$ w0 7, TFT s FATC,

STHER T dedlel #ell, fSTeT Reef, 20 Jo |

CRik|
AAATEIRYT Qd 3TH STl
v — UriF—u3 SR GRT 13(3) 579 Ud H USRI A4, 1969.

STl S I Ul goll 31 FHH1 Bicy S% HAT dly, ARl g 9 STeer 9 dgdld
q=R, T qoeg, R0 Wo, aaae FaRfl IF #a™ F0 121, 1S H0 7, T IS AATell, STHER
g dedrd J4ell, e geel, R0 Yo 7 39 dRera H URi-—ud w9 wuy-ux fear o' &
I Ul @0 2 PHAT BICU IB HHAI A Bl GG faTIB 06—06—1990 DI W T g STHER
<R, dedd YR, el doel, 720 4o H gz o | R S g oI [l &1 sw=rer el
PRUEY TR Gargd YR, dedlel Y=, 5Tell foof, 720 U0 & fel@ H goi 7 fbar g |

31d: 39 STABR TG §RI FAWRIRY B Gad fHar Sram © 6 {6 afs aafdm a1 s
BHl BICU B HHI d1F B G Al TS PR IR PIg ATURT 81 A1 98 Q1P 01—10—2018 Bl
JIs  10.00 o IT $HY Yd IATAAT AT gDl BIOR IaTeld  3AThR 30 YaRTST Gol Hal
AHdl © | §Hd SURI DIy I YaRTSl FHR-IT A 8N 91 FRAMER 97 f[OfY 3§ xar &
MY TG TR GArId & uRd B fau SITo |

3ITST f&=iieh 01—09—2018 I A BXAER d HIER JAQTeld §RT SINT Il |

ATER | EIETRT / —
HRIBRNT TUSIIBRT Td dedlcienR,
YR, Tedilel Yok, 7ol dec], 20 o |

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi, H. P.

In the matter of :

1. Sh. Deep Bhowmik s/o Sh. Bishnu Pada Bhowmik, r/o Village 933-A, Aralia
Anandnagar, District Anandnagar, West Tripura.

2. Smt. Hansa Devi d/o Sh. Kanshi Ram, Village Stoh. P.O. Rajgarh, Tehsil Balh, District
Mandi, H.P. at present wife of Sh. Deep Bhowmik s/o Sh. Bishnu Pada Bhowmik, r/o Village 933-
A, Aralia Anandnagar District Anandnagar, West Tripura.

Versus

General Public



IoTuF, fearaet uewn, 15 RIawR, 2018 /24 ¥IEUE, 1940 46389

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Deep Bhowmik s/o Sh. Bishnu Pada Bhowmik, r/o Village 933-A, Aralia Anandnagar,
District Anandnagar, West Tripura. and Smt. Hansa Devi d/o Sh. Kanshi Ram, Village Stoh. P.O.
Rajgarh, Tehsil balh, District Mandi, H.P. at present wife of Sh. Deep Bhowmik s/o Sh. Bishnu
Pada Bhowmik, r/o Village 933-A, Aralia Anandnagar, District Anandnagar, West Tripura. under
section 15 of Special Marriage Act, 1954 that they have solemnized their marriage on 22-07-2018
according to Hindu rites and customs at Village Stoh. P.O. Rajgarh, Tehsil Balh, District Mandi,
H.P. and they are living together as husband and wife since then. Hence, their marriage may be
registered under Special Marriage Act, 1954.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 28-09-2018. After that no objection will be entertained and marriage will be
registered.

Issued today on 28th August, 2018 under my hand and seal of the court.

Seal. Sd/-
Marriage Officer-cam-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).

In the Court of Marriage Officer-cum-Sub-Divisional Magistrate, Balh,
District Mandi, H. P.

In the matter of :

1. Sh. Tsultrim s/o Sh. Atta, r/o Vivtoria 9/6 Eldridge ST Footscrey Vic 3011, Australia,
c/o Nawang House No. 218/4 Suhra Mohalla, mandi, District Mandi, H.P.

2. Smt. Dechen Dolkar d/o Sh. Karma Tenzin, r/o Village & P.O. Rewalsar, Tehsil Balh,
District Mandi, H.P. at present wife of Sh. Tsultrim s/o Sh. Atta, r/o Vivtoria 9/6 Eldridge ST
Footscrey Vic 3011, Australia, c/o Nawang House No. 218/4 Suhra Mohalla, mandi, District
Mandi, H.P.

Versus
General Public

Subject.—Application for the registration of Marriage under section 15 of Special Marriage Act,
1954.

Sh. Tsultrim s/o Sh. Atta, r/o Vivtoria 9/6 Eldridge ST Footscrey Vic 3011, Australia, c/o
Nawang House No. 218/4 Suhra Mohalla, mandi, District Mandi, H.P. and Smt. Dechen Dolkar d/o
Sh. Karma Tenzin, r/o Village & P.O. Rewalsar, Tehsil Balh, District Mandi, H.P. at present wife
of Sh. Tsultrim s/o Sh. Atta, r/o Vivtoria 9/6 Eldridge ST Footscrey Vic 3011, Australia, c/o
Nawang House No. 218/4 Suhra Mohalla, mandi, District Mandi, H.P. have filed an application
alongwith affidavits in the court of undersigned under section 15 of Special Marriage Act, 1954
that they have solemnized their marriage on 11-02-2018 according to Buddhist rites and customs at
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Village Zigar Monastery, Rewalsar, Tehsil Balh, District Mandi, H.P. and they are living together
as husband and wife since then. Hence, their marriage may be registered under Special Marriage
Act, 1954.

Therefore, the general public is hereby informed through this notice that if any person who
has any objection regarding this marriage, can file the objection personally or in writing before this
court on or before 27-09-2018. After that no objection will be entertained and marriage will be
registered.

Issued today on 27th August, 2018 under my hand and seal of the court.
Seal. Sd/-

Marriage Officer-cum-Sub-Divisional Magistrate,
Balh, District Mandi (H.P.).
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